\ 2061 TEM NO. 102 COURT NO. 8 SECTI ON 1|
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

CRI M NAL APPEAL NO 874 OF 1999

STATE OF KERALA Appel I ant (s)
VERSUS

SOVAN Respondent ( s)
Date: 13/10/2004 This Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE B. N. AGRAVAL
HON BLE MR, JUSTI CE A K. MATHUR

For Appellant(s)M. MP. Vinod, Adv.
for M. Ranmesh Babu M R, Adv.

For Respondent (s) Ms. Sunita Sharma, Adv. (A. C.)
UPON hearing counsel the Court nmade the foll ow ng

ORDER

The appeal is dismssed. The respondent, who is on bail, is discharged fromthe liability of
bai |l bonds.

[ Charanjeet Kaur ]
Court Master

[ Om Prakash ]
Court Master

[ Signed order is placed on the file ]
IN THE SUPREME COURT OF | NDI A
CRI' M NAL APPELLATE JURI SDiI CTI ON
CRI' M NAL APPEAL NO 874 OF 1999

State of Keral a

Appel | ant (s)

Ver sus
Soman
i?éspondent (s)
ORDER
Heard the parti es.
The i mpugned order of acquittal cannot be said to be perverse, as such no interference by this

Court is called for. Accordingly, the appeal is dismssed. The respondent, who is on bail,
is discharged fromthe liability of bail bonds.

........................ J[ B.N. AGRAVAL ]



[ A K MATHUR ]

NEW DELHI ,
OCTOBER 13, 2004.
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